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LOK SABHA 

Monday, March 28, 19771CJ.oitTu 7 
1R99 (�lti:a) 

The Lok Sabha m.e! at Elf'1:en (:f the 
Cluck 

[MR, SPEAKER in the ChaiT] 

MEMBERS SWORN 

Shri Bindhyeshwari Prasad MandaI 

(Madhepura) 

Shri Ebrahim 

(Manjeri) 
Sulaiman 

Shri Sreekatltan Nair (Quilon) 

S.ait 

Shri Narendrasingh Yadvendrasingh 

(Damoh) 

-ahri Hemvati Nandan Bahuguna 

(Lucknow) 
Shri Ram Lal Rahi (Misrikh) 

Shri Ram Nihor Rakesh ('Chail) 

Shri Sara dish Roy {Bolpur) 
Shri Gadadhar Saha (Birbhum) 

Shri Ramubhai Rabjibhai Patel 

(Dadra lind Nagar Haveli) 

11.55 hrs. 

ADDRESS BY THl!. VIC!:· 
PRESIDENT ACTJNG AS PRESIDENT 

SECRETARY-GENERAL: Sir, I lay 

on the Table 0 copy of the A.)drcss b, 
the Vice-President acting as President 

to both Houses of Parliunent 

assembled toj1ether on the 28th March, 
1977_ 

Address by the Vice.President acting 
as President 

1i' rti �)Iifi �" or. �� "') GrQ'Tf 
��T � il'1� �Z'r «�� ci' ��a' 'q'ff:TcTWif' 
.q" if, q- �fGr <fiT �:rTlTo �oT R I 

t� q'q-�� � �if � t:rcr. �l".lf 'q'1� 
q-f-u.r� ;if��T � �V� ffi' 1{� f�:otn: � 'tCfttei "{�fo qr q)(fl!�rOf qr 
�IJ� 'tft m� �T(f �'. \if) �Ofi "f� 
�T�rrTfctfi. fq-cf'li'!.vf ���ifiT'"{, if�'l;:rT 
�qr av:r" �3I'o:r '!� " I U� �lJ m 
f.:r'l'� q-� W) li 51' f;� Cfi'�ij- � q'T� iqq 
'R'Tfam. if� <m WfofT �TfC:-:fi �"i{;:rT� 
iff i" I 

il;f\TT �;- ilJTlJ ;;rrrq riA T � ��nT !;f",r"f. 
'ruT a-v;r," f;:rajl1flifi �If q zr� r�� � IflfT 
� f";fi \ifrrCiT <fir �r tlfOfia I \iI�Ttlf'ti 
sr�lIT OfiT \iffcr;r-.,.riJt:�, f�ifiT �, �1fT 
t. 'H fctiao:rT ",mr � I �OfffT oT srwr�ifi 
if.' 1frprf-lq-Of �v:ri �fiffl-':r�r .r, ��lf "' ... 
0'1' �� ria- fPAi mifa'"I1m or. fcrq 
cilffifoOfi JIcraifaT. \"I t<f;� tI'fT f;:rfS'· 
filll1f � em i iftrrrT �� Rui If fl{ll T l I 
zr� "rrTCf �T�T 'ftcr.(j�r� i5zrq�qr cf.t 
�ctl �:rf'l' �)�rlf srvrJ�r � f'flifim 
� f� ",. �� 1f�CJCtvi 1Jft;r-�'f� � I 

l{U �n.: �.,·OT i[1"(T fc:t:t If<t f.;aftr 
"Ii) � �i[ i i"U �" "' ft;r� iI1:;fPia 
t I it� ctl�� 1{ llt 1fj.f" am: if(l =t«fr 
\if"� f., �"'ffT �g ;:rtf �TinrT sr"l't 
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Address by 
Vice-Preside1L� 

CHAITRA 7, 1899 (SAKA) acting as President 6 

",Cri141 � � � it � iUl"t?llll 
,,� 'PIT q • If'"'ft � m � I 
� � CifiltllJfii1 �, \ill � t.' Cfi�IOI 
t � i1�ri!j",oi t, � 'iCfi�r-r q-g';;rT I 
'C4f<.I( F"flfi ... ., � �� m� � 
� � ;:f\fa" � �"f !It1f ;: � it 

'iil1 ('iiI ( itt[ � '''H''I141 \iI"JV,m, mif fum, 
-<fCI1 "Iaf , � -G;'1:" !II''tt iffi'1" Cifi � I 0 I , 
qftarJ( -Cfi«:"lll 01 , � -msOli'R av:rr 
·�fic: .... � IfIIF'1(Jj � I 

'Rlflfifl" � it fj <Cifi I ( 1 0 qtif ctl 
�£rit�T�'��cr � � I 
vilfiur � � � �Im � ri
CiZlC4f€i1 it t:tifI' ... ztl., .... �� � 
�m, � � � � � If,T � \ill", 
�' � I fcifi'E1I"11 ifil w:A aN I�., 0fiT \3"Aa 

.� "'&T f"q-(Jj-r t I � atTT fIHfG fcrirnJ) 
it ft;rQ; FCllfov,l'Nt., � tt 'Rq·",V'kt � �R 
�t of.T � 1ala_� � \OIlql/4 .... dl 4"( 
� Cf.11 � mn � I t:(iti � � 
� tTicit it qr��; qr;ft � Sfl""r ...... 
:�fcn:rr ,ft i'J6T � I i!tU fI < .... , ( �� 
� ;:ftfu ",q.,IQ-f\, � � fq.J; fI", .. . 
� �, 'C!!R" �'h: '!'�� �t �, 
.fqitq- � it � � it Sf I \If fi:i .... d' 
f� fl"ifi I VT1fTvT el6IT it PlOp.., d q \011 <if !lq .... -... 
·omt it: Sf'T'Cm"AT atTT fI'lrn' 1J.T1fivr mm 
'<tt 'iiT o;:o;fi sri \If F .. .... d I err � I q' 'if

'q1SlTzt" � cf.T ��'fICf �r&1"r � \ilro.�r 
t41'it" I of.t � it N:< � Sf'PJT � 
'Al4T � q''tt � ti .... .. cfrq li� 4"( 
\01 FCII <?i iI Cfi'TIf � �T I !'fI" fIT(Jj" arn:- if 

� iI'iIC � Iti'{<f fI'lJlr ;ao:r 'mf1!1cti 
m'llf;q'T ;f.t "ffflvrr � � � � 
'if)1' smrrcr � I 

"fir it in Fill.... mtu) q"( mar t I 
'i!r6 :a <Cifi I ( ;ao:r � � ifil F ... 'if 'Q,.fl 
� � (1< .... I(CIi( � t I � (1 .. 1.,6' 
�R � �'iI'A" � !Rnl'1'1: q"( wm 
� � f.nar � � � it." fIT'.f 1left 

:wrR 't1iJft IR11: � F...,«IMEtI � � 
;rftfu' ",q.,,\(*ft I ,W � • it � � 
"<F t fit; irit fI ( ... ;1 ( � � �: sm::nr 
Jf 'Tef", ,.qQT ott ... rClq 1('''''.: i�) atr � 

� � 
IIf.t q 'it ill I ill � I irU :a (41' (, fI"IiT � 
lfR;r � Ii: fI'N 'II f.q if> cr'tt d ... ..,1471 
�)1r fl"fT � 'liT -.rr � � 4"( 
firil"f t Q'Pf � I 

i1 • .,;ft4 fjcH:tI-IUI, � �..,....,. 
mriwr �m�, � nreN�
� !fIT �'(ifi" i1i111, �mr mWf � 
\OI;:a-id �), � '..":Tlf � �: �f1 if 
�1z \OI"A' 0"", a .. e, u.. i(\iI'G' d'tTT (' c::o;;: q fd 
� it" � 'U'ilIl � �-4"( � 
ElfTOf � �)1rr I ""-111ft � it mq-� 
fI'1"'A arga � ilI� .... . 4"" .. � I m\iI 'U1t� 
..n \OI11rit �a il�r � t "I"R iru 
fCfrcmr � fcti � \jOf Cifillfl �, \ill � 
� <ti< .... I< ifT� iTw � �, (Jj'1'ji"i" 
!AT< � �d'T � � � "# 'Q'q'iff tt �tf1-. 
iiT I ft !i'" �l ;r,r q')'( "I"T4'CifiT �crJif 
Cifi"(ffi fi 'iR"'tt � fI".fi� T ifiT IifiT'JAT 
� i't '" 

Honourable Members, 

I extend my felicitations to the 
members of the new Lok Sabha and 
welcome you ,all to the joint session 
of the Sixth Parliament. 

On this occasion when We miss his 
benign and familiar presence my 
thoughts go to our late President Shri 
Fakhruddin Ali Ahmed in whom we 
have lost an elder statesman, a wise 
counsellor, an experienced leader, and 
a perfect gentleman. We �ourn his 
loss today and convey OUr sincere and 
he�rtf�it condolences to Begum Abida 
Ahmed. 
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{The General Election just conclud
ed' has effecti vely and decisi vely 
demonstrated the p ower of the people, 
the vitality of the democratic process 
in Indi a and the deep root that it has 
taken. The people have given a clean 
verdict in favour of individual free
dom, democracy and the rule of law 
and against executive arbitrariness, 
the emergence of .a pers onali ty cult 

Ind extra-constitutional centres of 
power. The election marks an im
po rtant milestone in the evolution of 
our democratic polity into a healthy 
two- party syst em:) 

My Govemment pledges itself to 
fulfil in every way the mandate given 
to it by the p,�opk�. In doing so. it will 
not take the p eople for grant ed or 
assume that they know nothing and 
that the Government alone knows aU 

, answers and solutions. The trauma tic 
experience of the last two years dur
ing which many atrocities were com
mitted on the people and they had 
to undergo untold sufferings and some 
have even died, has brought home 
the relevance of this. 

Honourable Members, the new 
Government has taken charge only 
three days ago. It has not had the 
time to work out the detai�s of the 
v arious measures it intends to adopt. 
This will b e done in due course dur
ing the year and placed before you. 
Nevertheless, there are some urgent 
tasks to be attended to and the 
Government will take them in hand 
Immediately. 

The most ur gent task is to remove 
the remaining curbs On the funda
mental freedoms and civil rights of th e 
people, to restore the rule of law and 
the right of free expression to the 
Press . The external emergency pro

cl aime d in 1971 h as been revoked by 
me yesterday. The Government will 
also take the following mea su res : 

(I) Having regard to the gross 
abuse to whiCh the Mainte
nance of Internal Security 

Act has been put during the 
last two years, a tho rough 
review of the Act will be un
dertaken with .a view t o re
pealing it and (!xamirling 
whehter the existing law& 
need further strengthening to 
deal with economiC' offences 

and s ecu rity of the country 
without denyi ng the right of 
approach to court s. 

(ii) L egi slation will be introduc
ed to ensur e that no political 
or social organisatiOn is 
banned except On adequate 
grounds and after an indepen
dent judicial enquiry. 

(iii) The Prevention of Publication 
of Objectionable M atters Act 
will be repealed. Immunity 
which the Press enjoyed in 
reporting the proceedings of 
legislatUTes will be restored. 

(i v) The amendment to the Re
presentation of Peopl es Act 
which redefined corrupt. 
practices and afforded pro
tect ion to electoral offences 
by certain individuals by 
placing them beyond the 
scr utiny of the cour ts, will 
be repealed. 

D uring the C1lurse of the year, a 
comprehensive measure will be placed 
before yOU to amend the Constitution 
to restore the b alance between the 
people and Parliament, Parli'Bment 
and th� Judiciary, the Judiciary and 
the Executive, the states and the Cen_ 
tre, the citizen and the Government 
that the founding fathers of our Consti
tution ha-l wo�:{ed out. This will in
clude provisions to amenci Artide: :352 
to prevent the abuse of the power to 
d eclare emergency and of the relevant 

Art icles to ensure that Presid ent's 
Rule is imposed strictly in accordance 
with the objectives mentioned in the 
Constitution .and not for extraneous 
purposes. 
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One of the very serious develop
ments in the recent past was the 
erosion of the freedom and impartia
lity of the media of _ publicity and 

information. My Government will f 
take steps to restore to the media , 
their due place in a democracy. 
Steps will also be taken to ensure that 
All India Radio, Doordarshan, Films 
Division and other Government media 
function' in a fair and objective 
m anner. 

Nothing. has roused public anger 
and resentment so much as the 
manner in which the family planning 
programme was implemen te d last 
year in several parts of the country.
This has caused a major set back to 
the programme which is vital for the 'l:J'� 
welfare of the nation. Family plan

ning will be pursued vigorously as a 
wholly voluntary programme and 
as an integral part of a comprehensive 
policy covering education, health, 
maternity and child-care, family wel
fare, women"s rights and nutrition. 

In the economic sphere, the Govern
ment is ple dge d to the removal of 
destitution within a definite time
frame of 10 years. Relative ne glect 
of the rural sector has created a 
dangerous imbalance in the economy 
leading to migration of people from 
rural areas to urban centres. The 
farmer has been denied reasonable 
and fair price for his products . Allo

ca tions for agriculture and related 
developments have been grossly in- U 
adequate and the need to improve1 
conditions in the villages has received 
scarce attention. More than a lakh 
of villages do not even have the most 
elementary facilities for drinking 
water. My Government win follow 
an employment-oriented strategy in 

which primacy will be given to the 
development of agriculture, agro
industries, small and cottage indus
tries especially in rural areas. High 
priority will also be given to the pro
visions of minimum needs in nlral 
areas and to integr3ted rural develop
ment. To the extent possible at this 

point of time. the Fifth Five Year 

Plan will be reviewed. The planning 
process will be revitalised. and work 
on the Sixth Five Year Pl8Jl' will be 
taken up without delay. My Gov
ernment will announce at the time 0: 
the presentation of _ the final budget 
later this year the details of the 
economic programme that is proposed 
to be followed. 

I nOW come to external relations . 
My Government will honour ' all the 
commitments made by the previous 
Government. It stands for friendship 
with all our neighbours and other 
nations of the world on the basis of 1-
equality and reciprocity and will fol
low a path of genuine non-alignment. 
I am glad to say that my Government 
will be hosting a meeting of the Non

ali gned Co-ordinating Bureau early 
next month. My Goverrunent will 
also giVe very special attention to 
the strengthening of ties and econo
mic and technical co-operation with 
all developing nations. 

Honourable Members, your present 

session will be a short one in which 
you will have to attend to urgent 

financial business--the Supplemen

tary Demands of the Union and the 
States under President's Rule, and the 

Vote On Account regarding the 

General Budget, the Railway Budget 
and the budgets of States under 

Presi dent's Rule. A heavy and busy 

schedule lies ahead of 

coming months. There 

you in the 

is today a 
mood of expectancy in the country 

and I trust that you will co-operate 

fully in attending to the business that 

will be place d before you by Govern

ment, with thoroughness and expedi

tion. I commend you to your tasks 

and wish you aU sucess. 

Jal Hind. 
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11 bl'S. 
O�TtiAltY REFEREN(;ES 

MR SPEAKER: I have to lntortn the 
HoulE! of the Bad demise of twelve of 
our friends, namely, Sbri Narsingha 
MalIa Deb, Shri P. R.. Kanavade PatH, 
Shri Nana Ramchandra Patil, Shri Sheo 
Narayan Foteciar, Shei R. M. Hajarlla
vis, Shri Ajit Prasad Jajr�, 8hri Nemi 
SlIra;l Jain, Shri C. ChiUibabu, Shri 
E. V. K. Sampoth, Sh ri U. N. Dhebar. 
Shu T. H. Gavit and Shri A. I:. GopR.� 
Ian 

Shrj Narasingha Malla Dcb was a 
Mt'mber of the Second Lok Sabhn dur_ 
ing the years 1957-82 representing 
Midnapore constltuency in West Bengal. 
Earlier, he was a Member of the '·'est 
'Penllal Legislative Council during the 
)ea� 1952-57. A philanthropist c;.nd 
Ft social worker, he founded schools, 
�olleges, a polytechnic and a hospital 
in JhargrBlIl and set up a handicratts 

institution for widows. He nursed 
these institutions till his death. A 
man of versatile ability, he was 
several clubs and sports organisa
tions. He passed away at Calcutta 
on the 11th November, 1976 at the 
age of '10. 

Shri P. R. Kanavade Patil was a 
Member of the First Lok Sabha during 
the years 1952-57 from Ahmednagar 
North constituency of the erstwhile 
Bcrr.bay State . A prominent social 

worker, he had played a promir.p.nt role 
in the removal of untll"lt:habilitv and 

spread of education in Ahmednagar 
Dir;trict. He passed away :..t Ahmed

nagar on the :Sth November, ] 976 at 
the age ot 74. 

Shri Nana Ramchandra Patil was a 
Mp.lY'ber of the Second and the FOurth 
Lok Sabha during �h� yea rs 11l57--62 
anj 1967-70 respectively. Durmg the 

FOl'rth Lok Sabha, he represel"t�d Bhir 
co!:>stituency in Maharashtra. Shri 
Pa:!l took keen interest in the freedom 
si.ruggl ... and organi�d mR:ly revolu
t;OIISry activities In his home Stute 
alj(a:ns� .be foreign r.n�. He dedicated 

moISt of his time to the sc rVlce of the 
poor and theNby endeared himself to 

the rural mall6e&. lie Pilssed away at 

MlraJ on the 6th December-, 1976 I.I.t the 
aile of 76. 

Shri Sbeo NaraYan Fotedar was a 
Member of the First LOK Sabha during 
ttl.! years 1952-57. StartinL: bis career 
al -a Professor of History in 192&, Shri 
Fc tedar plunged into politics in 1&31-
In 1933, he was elect�d as Member of 

Srinagar MuniCipal Corpo .. -ation and 
later became its Vice-President and 
Pn'F.!dent. In 1935, he was chosen as 
the President of All State h.ashmiri 
Palldit Conference. A grp3t p,)rl�amen
tadan he was elected to Kashmir State 

Legislative A.lsembly in 1934 ind was 
a Member of the Ass�mbly for 13 years. 
As & member of the !i'irst Lok SaLha, 
he took keen interest in the proceec�ngs 
o[ the House and served en many lm
pOI umt Committees. He wa::: also a 
Member of the Parli3mentar�' delega
thm to Turkey and the 1\�iddle r::ast 

courtries in 1954. Retut"nin..,. back to 
the State Legislature in 19r,"7, he was 
elt:cted. as the Chairman of the Kashmir 

Leg�81ative Council. tIe participted in "\ 
se-vErai conferences of Pl"CSldhg Offi� 
cers of Legislative bodies in India. He 
passed away on the 6th December, 1976 
at the age of 76. 

Shri R. M. Hajarn:lVis was a Member 
of th� Second, Third and Fourth Lok 
Sabha during the year:; 19:,7·-'70. In 
Fourth Lok Sabha, he re�resent('.d 

Cnimur constituency in Maharashtra. 
He sta rted his career as a lawye � fond 
Earned great repute ;'1 thilt fiE'ld. He 

was Deputy Minister in the Unior. Gov
crnrrent during the years 1958-63 and 
Minister of State during the years 
1&6S-66. He passed away at Nagpur 
on the 27th December, 1976 at the age 
of 60. 

Shl·i Ajit Prasad Jain was a Member 
of the Constituent Assembly, Provision_ 
al Parliament, First, Second and rhird 
LoK Sabha during the ye:us HHfl-65 
He was Minister of Rehabilitutlon jn 

the Union Government during the years 
195:)-54 and Minister of FOOd e.nd 

Agriculture· d.urlng the YAal"R 19!14-5Q. 
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He was Governor of Kerals during the 
'yeal'J 196A-86 aile! later servee: .s MelD.. 
ber ot Rajya Sabha dulinS the y�ars 
1968-74. Earlier he h:1d als.') Oeti-n a 

-1\lernber of uttar pudecm ,.c;gisloatlVe 
Assembly during the yean 1937···-4'1. A 
rerlowned statesman, seasonl!d padia
mer._tarian aDd able adminlstralor. Shri 
.Jam served the count("y with sreoa! dedL 
cation in .ev�ral fields. He passed 
awa:.· at New Delhi on the 2n1 January, 
1977 at the age of 7S. 

. 

Shri Nemi Saran Jain was a Member 
of the Provisional Parliament ond F'jrst 

Lok Sabha during the years 1950--57. 
In thc tlrst Lok Sabha he l"epre!'er.teci 
Bijnor constituency of Uttar Pradet;h. 

He took an active part in the freedom 
struggle and suffered jmpri=:;cnment 
several times during 192::! tu 194 ,. He 
was P Member of the Uttar Pradesh 
Le�islative Council during the years 
1924-30. A renowned soci.a) wOI-ker, 
he took keen interest in tht� dl.'!v·�lop
me:-nt of rural areas �nri was assoe:: ated 
with several soc-ial organisatiol1.t'!. He 
}:'assed awa

·
y at New Delh! 0"1 the 3rd 

�al'uary, 1977 at the age 0:[ 73. 

Shri C. Chittibabu wOs a lVIpmber of 
the Fourth and Fifth Lok Sa bha froln 
Chingleput constituency ol Tillr.ll N •• du 
dm-jng the years 1957--i7. A journa
list in his early career, Shri Chittibabu 
was Editor of the English weekly 
Home Rule published from Madras 

and also served as Mayor of Madras 
during the years 1965-66. He passed 
·away at th� General Hospital, Madras 
on the 5th January 1977, at the very 
young age of 41. 

ShrJ E. V. K. Samp3th wa3 a Mem
bo:!r of the Second Lok Sabha QLlt"lr.g 
the years 1957-62 from !llTmnakltal 

-Col'stituency of erstw�ile Madras State 
A pro minent social w�rker, he devoted 
It'D!self mainly to the task of erad;('a
tion of the caste systen:.. He also took 
Itef!'l interest in the field of edu('atlon 

and was associated wif.':1 severe I educa
tionAl institutions. HI! passed oway at 
Madras on the 23rd February, IP77 at 

th age of 51. 

Shr-i U. N. Dhebar war a Membt.r of 
the Third Lok Sabha during the years 

1962-63 from Rajkot CNlBtltuency of 
Guj�rat �ta�. An �mi&JeDt laWYJ!r dnd 
B dedicated social woril:er� �hri Dhebar 
served the COwMZ-y in various clla=Bc-i
lies. He was the Chief Archited of 
l\ac.dern Saurashtra \v�ch c.ame into 
�xi���nJ:� toUowill8 tbe intell"stion of 
II. laree number of princelY States jn 
191:R. He served as Chief Minister in 
the erstwhile state of Saurashtra dur
ins the y�ars 1948-54� During his 
tenure as Chief Ministe:-, be introduced 
many progress!ve land reforms. He 

served as t�e Chairmi1n of the Scheduled 

Are:>.s and Scheduled Tribes Commio;
St.)'1 during 1960-61. Ife was also 

associated with several educatjonal ins
titutions in his home Sla�e. Shri Dhe
bar passed away at Rajkot 011 the 11 th 
March. 1 977 at the 'i1fB of 72. 

Shrj T. H. Gavit wa:; a Member of 
th:! Fourth and Fifth l.ok Sabha ciU�llg 
the years 1967-77 repn.senting Nyn

durbar consW.:Jency iu Maharashtra. 
Earlier he was a member of the erst
whj� Bombay Leels'_at;ve AS!'oemtly 
during the years 1952-57. A seasoned 
Puliamentarian, he took ke."!n i!1ierest 
in tho'! proceedings of the House and 
served on several Pa-rt!ament3ry Com
n-jUees and other Govl!:nmental bodies. 
A social worker, he ,-tevoted himself to 
the cause rJf backwiIlrd classes. particu
larly the Scheduled Trit.es. He passed 
away at New Delhi con the Illth March, 
1977 at the age of 54. 

Ehri A. K. Gopalan was a Membt.'r of 
First. Second, Thirrl, Fcurth and Fifth 
Lok Sabtha, during the years 1952-77. 
In the Fifth Lok Sabha he represented 
Palghat constituency in Keraln ond was 
leader of Communls� Party ('I India 
(Marxist), the largest oppooition "roup. 
Starting his C'H"eer as a teacher. Sbri 
Gopalal'l plunged into 8('tive politics in 
1927 and dedicated himself to the free
dom movemcllt in the Malab&r area. 
Later he founded the Kerala Commu
nist Party. A true and de:iicated work
er, he never sought any offtce. He In 
fact gained popularity amongst the mas
ses and became a naUc.nalleader t,y his 
selfless work. De\ootlng himself to the 
trade union and kisan movement!: in 
Kerala he raised the consciousness of 
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the exploited, and down-trodden Peo
ple. He was imprisioned and detained 
several times fOr political activies and 
remained underground for five years 
during British rule. He led the 
famous Temple Entry Satyagraha in 
Gurvayoor Kerala and when on huger 
march from Cannanore to Madras on 
foot covering a distance of 750 miles. 
A seasoned pariamentarian and force
ful speaker, he took active interlest in 
the proceedings of the House. He al
ways championed the cause of agricul
turists, landless labourers and the 
commOn man. He also wrote many 
books On varied topics. He passed 
away at Trivandrum on the 22nd 
March, 1977 at the age of 72. In his 
death the country has lost a great 
patriot. 

We deeply mourn the loss af thf'se 
friends and I am sure the House will 
join me in conveying our condolences 
to the bereaved families. 

The House may stand in silence for 

a short while to express its sorrow. 

The Members then stood in sUp-flce 
for a short while. 

12.10 hrs. 
PAPERS LAID ON THE TABLE 

ORDINANCES PROMULG",-'l'ED BY PRESJDE'NT 
MR. SPEAKER: Mr. Shanti Bhu

shan. 

Some Hon. M,'mbers 70r.e·-

lSI' ;¢lI�"'CI[n=f 1!"R (��) 
'tfElm ��, m � f.f; � �tAla91 
q:t � iti � q"1: � \iITZt 1t firn:T 
lhfi IfiT f>lI'1'"f iJOll Fe"" i'1 I 2 3 (2) ( it ) 
ift � fC::(,1I'1 I � � f,imit � 
� � fit; �..ni "fSlllil III ...n:t 
faIro: \iI'rlt � m " (Ofil ( m � �ir 
� \VI" �T � mf1f m CfI'q',," � � � I 
� cn .... . ihn it F ... iit4d: 4, 6, 7, 8 <n: 
9 ;p:an: it; \464lalil Fii\"i!'@1 q;ri.n'llFeOfi 
r.��qytf���ltlm 
it flri\t ,Rift i!t SfTWAT � fit;- � � 

fit; � �itr � � iIiT � �, lif 
. \464lihj'i .,.,. � 'I'1ft � � � I � if· 
tU if -R mf.r; � iIiT � R �T" 
nrT it; � RJ'Ii" if \iI1lr fit·;:rit � 
M .. 'fz<, Si,,"lh �R:: crmr-Si41lz iti" 
��cm;r"IIT amr t qvrr il"ii1Q,f\i1co ... ..,1FtI@I 
cf.t � � cta amr t I � sr...r.rr�
f.ti �if "If.soitfl it: � � � � �;t 
�1 �\if1ifI"� I \4lfeOfii'1 123( 2) 
( iIT) � srifiT< t : 

An Ordinance promulgated under· 
this article shall have the same force. 

and effect as an Act of Parliament. 
but every such Ordinance may be 
withdrawn at any time by the: 
Pre',;;ident. 

May I request the hon. Minister to. 
have these Or.:linancf·s withdrawJJ? 

They are highly objectionable and 
anti-democr3.�ice. 

MR. SPEAKER, Normally, while 
papers are laid on the Table of the 
House, we do not allow any discus
sion. After all, these are only being 
placed on the Table. Government may 

or may not proceed with them. Since 
the han. Member wanted to rai'Se i·" 
I had allowed him. Now I will allow 
only Mr. Krishna Kant .... 

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Are you allOWing a 
discussion right now? 

MR. SPEAKER: No discussion at 
all. Normally, when papers are laid on 
the Table of the House, there is ab
solutely no discussion. Perhaps, the 
same point which Mr. Kanwar Lal 
Gupta has raised, is likely to be rais
ed by Mr. Krishan Kant also. The 
point has been made to the Minister 
concerned. What he might say or do 
is the Government's concern. I would 
only say this. If we start having a 
discussion now, there will be no end 
to it. We have a very important busi
ness to transact. AlSo if I am to per
mit all the Members and we are to 
have a discussion noW. then it wUl be 
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creating a bad precedent. After all. 

one submission ha'S been made. If 
every hon . 'Member begins rna'king 
submissions, it will take the time of 

the House and it will also be a bad 
precedent. Laying the papers on the 
Table of the House is just a normal 
procedure. Later on, Government m'By 
or may not proceed with those Or
dinances ; it is not compulsory, just 

because they are laying them on the 
Table, that they should proceed with 
them. Therefore, let U'S not prolong 
this. (InteTruptions) I have no ob
jection, but you will be creating a 

very bad precedent, and onCe a pre
cedent is created, next time when 
somebody else wants to raise some
thing when papers are laid on the 
Table, J ('annat say 'No; you cannot 
raise it'. After aU, the point has been 
m�d(?o. The Minister may lay them o") 
the Table now. Later on, he may E'X
pl&.1in whether he �s gOing to proceed 
with them Or not . Therefore, may I 
reu\.�est the hon. Membe�s not to raise 
ElII:-.thing now? I will allow only Mr. 

Krishna Kant' herause he hud given 
me not.ice earlier. Mr Krishna Kant. 

SHRI .JYOTIRMOY nosu: On a 

J)oint of submission. 

SH RI S. KUNDU (Dalasore): On a 
rojnt of order . It is an important 
odnt of order. 

MH. SPEAKER: What is the point of 
o:'dt"r'? 

�HRI S. KUNDU: Vou will fintj in 
this order paper under itenl 4(7) .. , , 

MR. SPEAKER': There is no point of 
orciEr at all. The hoI].. Member is Tuis
ing thf:" same iSSUe in the name of print 
oi order. 

SHRI S. KUNDU: Sir, this I tem which 
has been introduced today is not Cons
titutionally admissible; it cannot be 
at!mitted before the HOllse. He re , Sir, 
the ordinance on the disputed election 
matter in respect of the Prime 
Minister ... 

MR. SPEAKER: Please sit down. 
The� 1s no pOint of order, 

SHRI JYOTIRMOY BOSU: Al·isin&.. 
Ol.t of the observations, may I make a 
submission. ; . .  

MR. SPEAKER: There is no point u:
ordcT" at all there, thcr'� is no pOint of 
submission. 

SHRI KRISHNA KANT cChanrii_ 
garh) : Sir, before the Minister lays. 
these papers On the T.able of the House, 
I would like to know whether in view" 
of what the President has said -in his 
Address and in view of the promises , 
(hat we haVe made .n the last electior;s 
thtlt equality will be mainLained in so
far as the Prime Minister, Speaker and· 

other Members of .r_ok Sat-hi>. are cor.
ct'rr.eci, he will allow tllis ol'rlinance to. 
lanse? Or, it will be mu(,h better to, 
"I'thciraw it earlier ; evt"n now that call< 
be done. 

THE MINISTER OF L.ft.. W . .Jl:STICE' 
AND COMPANY AFFAiRS (SHRI 
,s'HANTI BHUSHAN): TheSe ordinan
Ct�S are being laid on the '�able of the
HOt;sp. in view of the mandatury re
ql.llrement of Article 12�. That d�f;s' 
not mean that the GovPI'I1ment proposes 
to cGnvert them into A�'ts or ,.;0 Intro
dUCe Bills to that effect. The thinking 
of the Government will be crystallised" 
in one course, but the President's Ad
dress itself has given an indication of 
t!1e broad thinking of the Government 
in so far as that matter is concerned. 

I beg to lay On the table a copy each 
of the following Ordinances (Hindi and" 
English versions), under article 123' 
(2) (a) of the Constitution:--

(1) The East Punjab Urban Rent 
Restriction (Chandigarh 
Amendment) Ordinance, 1076 
(No. 14 of 1976) 9romulgated 

bOy the President on the 17th' 
December, 1976. 

(2) The Caltex [AcqUisition of' 
Sh .. res of Caltex Oil Refining 
(India) Limited and of under
takings in India of Caltex' 

(India) Limited], Ordinance, 
1976 (No. 15 of 19'17) pronlUl
gated by the Presid',mt on the· 
30th December, 1976. 
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(3)  The Food Corporations 
(Amendment) Ordinance, 1 9 76 
(No. 16 of 1978) promulgated 
by the P resident on the 3 1 st 
December, 1976. 

I( 4 ) The Representation uf the 

People (Amendment) Ordi
nance, 1 977 ( No. I or 1977) 

promulgated by the President 
on the 2 nd February,  1 9 77. 

1( 5)  The Petroleum Pipelines (Ac
quisition of Right of User in 
Land ) Amendment Ordmance, 
1 97? ( No. 2 of 1977) pronul
gated by the President on 3 rd  
February, 1 977. 

t(6) The P residcmtial and Vke-Pre
siden1.i i;ll Elections ( Amend
ment )  Ordinance, 1977 ( No. 3 
of 1 977) promulgated by the 
President on the 3rd February, 
1 977. 

f( 7 )  The Disputed Elections ( P rime 
Minister and Speaker) Ordi 
n ance, 1977 ( No. 4 of l U 77) 
promulgated by the President 
on the 3 rd F('!b1"l�a r'y, 1977 . 

· (8)  '!'he Government of U n ion 
Territories (Amendment)  
Ordinance. 1 9 7 7  ( N o .  5 of 
1 9 77)  promulgated by lhe 
President on the 7 th £ebru
a ry, 1 977. 

'( 9 ) The Delhi Administration 
(Amendment) Ordinance , 1 9 7 7  
( No. 6 of 1 977) promulgated 
by the President on the 7th 
February, HI "7. [Placed in 
LibraTIi. S�e Nc.:. LT- 2 ! 7 7 . ]  

SHRI JYOTIRMOY BOSU : Si r, i t  
-was clearly indicated in the Handbook 
for Members that while the papers are 
'being laid on the T a hle of i he HeuEe, 
the Members have a right to seek 
further infonnation. But unfortunate
ly, after you left, tbat provision was 
withdrawn. It ia a pity th at that prac
tice should continue now. 'Therefore, 

:Slr . . . 

MR. SPEAJtEB: �ow, �t the paper:. 
be l�id on the Table of the House. 

PROCLAMATIONS REVOKING INTERNAL AND 
Ex:n:RNAL EMERGENCIES, NOTli"ICA
nONS UNDER DEFENCE AND INTERNAL 
sEcURITY OF INDIA RULES, 1971,  AND 
DEFENCE AND INTERMAL SS'::URITY OF 
INDIA ACT. 1971,  4ND A STATEMENT, 
AND PRESIDENT·S ORDEr. UNDER G(·VLllN'
MENT OF UNION TERRITORl"F.S ACT, 1963. 

THE MINISTER OF PARLIAMEN 
TARY AFFA IRS AND l.ABOUR 
( SHRl RAVINDRA VARMA) : On 
behalf of Chaudlh.'Bri Charan Singh, 
I beg to lay on the Table : -

( 1 ) 4. copy each of th e followin g 
Proclamations ( Hindi and EngliRh 
versions ) under sub-clause ( b )  of 
clause ( 2 )  of article 352 of the Con
stitution: -

( i )  Proclamation issued by the 
Vice-President acting as Presi
dent on the 2 1 st lVI.arch, 19'1 7 

under sub_clause l a )  of clause 
( 2 )  of article 352 of the Consti

tution, revoking the proclamation 
of Emergency issued on t.he 25th 
June, 1975, published in Notifica
tion No. G.S.R. 1 17 ( E ) in G azette 
of India dated the 2 1st March, 
1 977.  [Placed in LibT4TY. See 

No. LT-31 77.]  

( ii )  Proclamation issued b y  
the Vice-President acting as 
President on the 27th March, 1 977 
under sub-claUSe (8 ) of clause 
( 2 )  of article 3 52 of the Consti
tution, revoking the Proclama
tion of Emergency issued on the 
3rd December, 1 97 1 ,  published in 
Notification No. G.S R. 132 ( E )  in 
Gazette of India dated the 27th 
March, 197'7. [P lacerl in Library. 
See No. LT-4177 . ]  

( 2 )  A COpy of the Compensation 
Tribunal (Amendment) Order, 
197 7 (Hindi am; English ver-· 
sions ) ,  published in Notification 
No. G.S.Ri. 'n C E )  dated the 9th 
FebrU'Bry, 1 977 issued under the 
Defence and Internal Security of 

India R'UI�., 1 97 1 .  [,placed �n 
LibTa'l'1l. See No. LT-5177.] 
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( 3 )  ( 1 )  A copy of the Defence 
and Internal Security of India 

(Amendment )  Rules, 1876 ( flindi 

and English versions)  published 
in Notification No. a.s.R. 396 ( E )  
dated the 1 1th June, 1 976, under 

section 35 of the Defence and In

ternal Security of India Act, 197 1. 

( ii )  A statement (Hindi and 

English ,:,ersions ) �ivillg reasons for 
delay in laying the above Notifica

tion. [P laced in L ibrary . See No. 

LT-6/77.]  

(4 ) A coPy o f.  the Order of the 

President dated the 5th February, 

1 977 issued under section 5] of the 

Government of Union Territories 

Act, 1 963, extending the President's 

rule in PondichelTY for a further 
period of one year commencing 

from the 28th March, 1 977 pubHshed 
in Notification No. S. O. 149 ( E )  

i n  Gazette of  India dated the 9th 
February, 1977. [Placed in 
Library.  See No. T...T_ 7 .' 7 7 . ]  

12.20 hr.. 

RE. ADJOURNMENT MOTION 
DR. KARAN SINGH (Udhampur) : 

Mr. Speaker, Si r, I have given notice 

of an adj ournment motion to j iscuss 

the undemocr atic and totally ·.,"war
ranted dissolution of the Jammu and 

Kashmir  Assembly. Thpre has bl:'en 
a major distortion and perversion of 

democracy and t h i s  should be brought 

and discussed before the Hous'i! im
mediately. 

MR. SPEAKER : I have recei ved the 
notice, and I will request the hon. 

Member to raise it tomorrow. 1 will. 
give my conSideration to it today and 
tomorrow we shall see if we can dis
cuss. 

SHRI SH Y f\ M N AN DAN MISHRA 
(Begusarai ) :  M ay I raise a question of 

propriety, if not a breach of privilege '  
o f  the House? 

SHRI JYf)'fIE.WIOY BOSU : (Diamond 

Harbou r) : On the cl ay of Presid�nt's 
Address , how can it be raised ?  "Y ou 

should rule it out.  

M R .  SPEAKER : I have received the 
notice. I have been suggesting to the 
hon.  Member that I wi ll be giving my 
consideration. I am very parti cula r 

that the Vote on Account must go · 
through, but, tomorrow, I will give my 
consideration and then give my I E-ci

sion tomorrow morning. 1£  the re is 
going to be discussion tomorrow, you 
can have i t  some time t om orrow 
eveni ng .  

�) q�RR �qit �i:� (;;(ifroi'(11T) :: 
qc:lf� ifi!) �lf . :q'rlf ct�3f;f�� ff)wof �', 
ffi <tt� ctOU� rritl' t � foJ;;:r �� 
�T� if lH � f"r.r� .t GPfT .... i;rr 
:qrf�� I q'i2.� � iflfJ,,' i I 1{ lf� iiTCf '1ft' 
Ofi�rrT 'ifTi(CfT � fOfi \if -loT q-yt'f � �'" 
q� Ofi1fTff)'l: � i � Ii' 'liT � fOfilff 
t I ( �."",) 
-:.-..Lil) .J�';; � � .J�] 
�,�, ....,; ' 411 '"" .... ...,..c. • .,, :(..JU 
...,. t :  ..,:;,� ,., ...;.,s .. .... r� �. 
,s ,,%_1 .. ,tit l.r rf-"I ,"b � � .  
-Vi,) .:)� - ,  �t! -.l-A'" lJ..,') �t..,.,. 
txa� U"tS Jfl � ..:&I'-4 � �. 

.Jri � � .L �'M t ' l� d � 
..s-'Il,st-l3 � .... ..:.-ti, ,6...t.S ,-,�. 

[{g,t.a.sJl' J - A .... &:Jti.. 
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' SHRI KANWAR LAL GuprA SHRI JYOTIRMOY BOSU : Under 

'.(Delhi-Sadar) : Sir, is the han. M em. 
. ber prepared to resign and face the 
..electorate? . . . .  (Interruptions ) 

SHRI JYOTIRMOY BOSU :  Butchers 
lof democra�y, bu .chcA·s (if J em ocracy. 

, SHR1 SHYAMNANDAN M I SHRA : I 
',am on a question of propriety, if not 

on a question of breach of privilege of 
the house on the matter raised by Dr. 

Karan Singh jUl>t nuw, t . e . the i '11 PC'Ei .  

tion of President's rule in Jammu a n c'  
"Kashmir which h a s  been announced to 

-the Press but has not y et been 

-announced to the H o u se .  I t  has n o t  

found a mention in the President's 

Address too. So, l le ave it  to you 

whether it should be construed as a 

breach of p rivilege of t�e House ('r as 

" a  breach of propriety of the House.  I 
. leave it to you.  

MR. SPEAKER : Anyway. 1 he::;e w m 
, only be considered tomorrow. When I 

consider, all these aspects will be (' ,"' r;. 

e sidered n aturally. Just now I a m  nnt 
:tllowing anything. I am not gi vmg 

; any decision now. He has given no tIce 

but 1 have not taken any decision all 

th Sl t. 

SHRI SH YAMNANDA N MISHRA : 
Willat about my question of b'-each of 

3)ropriety or breach of privilege? 

MR. SPEAKER : I have not given 

, any decision till now on that. I will 

: give my con sideration on ' this issue . 

. That is all, nothing more. 
' "  

Direction 2, sub- section 31, I have given 

a notice under Rule 377. I would li Ke 

to place it. You kindly allow me one 

minute . . . .  

MR. SPEAKER: Every day I get so 

many notices of so many motions. 

But. unless the hon . Member is c alled , 

it ca nnot be raised . The moment a 
n otice is gi "en it docs not mean tc say 

that I ha ve ncc.�pted it .  When I �lI�c.ept 

it, I will o.:ertaiTIly ('aJl  the hon . Mem
ber. J ust n ow J have cailed the Finar ce 
M inister. 

SHRI JYOTIRMOY BOSU : I ass .J re 

you that 1 will not t ake mo re th an one 

minute . . . .  ( Interruptions) 

SHRI MORD. SRAFI QU RESH I : 

The Prime Minister is here . Why 

should he not speak? . . . _ .  (In terrup
tions) 

SHRl AMR TT NAHATA (PaIn : C ar.. 

he spell democracy ? 

SRRI J YOTI RMOY BOSU : I h Ave 

given notice. rherefore, in all f�l rnes3 

1 should be given one minute. 

MR. SPEAKER : I am not giving you 
one minu te also. If you want to soeak, 

you can speak, for one hour.  I 10 not 

mind . . . .  

SRRI JYOTIRMOY BOSU : That sorv I 
of thing I never do l 

MR. SPEAKER: But this will not be 

taken note of. 

Now, Mr. H. M. Patel. SHRI JYOTIRMOY BOSU : • 
--------------,------------------------------------ "--

·Not recorded. 
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12.25 hrs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL) , 1976-77 

THE MINISTER OF FINANCE 
AND REVENUE AND BANKIN G  
(SHRI H .  M .  PATEL) : I beg to 
present a statement showing Sup
plementary Demands for Grants in 
respect of the Budge t  (General ) for 
1976- 77.  

1.2 .25 hrs. 

SIIRI HARI VI SHNU KAMATH 

(Hoshingabad) : Mr. Speaker, I rise 
on a point or order . I take my stand 
on Rule 3176. I read out the Rule 
before the House : 

" 0 )  A point of order shall re
late to the in terpretation or en 
.forcement of these rules or such 
Articles of the 

-
Con stituti'Dn as re

gulate the ' bu siness of the House 
and shall raise a qu estion which is 
w ithin the cognizance of the 
Speaker. 

(2) A point of order may be rais
ed in relation to the business be 

fore the House at the mom.ent". 

The business before the House is given 
in the List of Business. 

Now -I would like to invite your 
attention to the fact that the Consti-
tution-'asti' Constitution . . . . . .  . 

MR. SPEAKER: Please tell me 
wh at is the Point of Order and on 
which subject. 

SHRI HARI VISHNU KAMATH : 
There is a universally accepted Con
stitutional legal maxim that this 
House or ror the matter of that any 
corporate body cannot transact its 
bUsiness without the provision for a 
quorum in the House. Unfortunately. 
there is a vacuum noW. 

MR. SPEAKER: You can raise a 
point af order on an issue which is 
being discussed by the House. But 
here there is absolutely nothing. 

SHRI HARI VISHNU KAMATH : 
The business cannot be ·  conducted 
without the provlSlon for quorum. 
before the House. There is a vacuum 
in regard to quorum. Please refer 
to the Rules of Procedure. 

MR. SPEAKER : I know that. 
But there is no point of order at all 
because there 'i'S no suibject bi.efore 
you. 

SHRI HARI VISHNU KAMATH : 
List of B u siness before the House i s  
a subj ect. 

MR. SPEAKER :  Are you obj ecting 
to th e Grants for the Railways? 

SHRI HARI VISHNU KAMATH : 
The business cannot be transacted 
without a prOVision for quorum. 
That is an axiom . 

(InteTTuPtions) 

MR. SPEAKER : There is no point 
of order. 

SHRI HARI VI SHNU KAMATH :  
Will you please listen to me ? 

MR .  SPEAKER: W ill you kindly 
al low the Law Mjnister to explain 
that ? 

SHRI HARI VISHNU KAMATH: 
I haVe not cOOlpleted my pOint of 
order.  

(Inter ruptions) 

MR. SPEAKER : The speaker 
takes a decision on a point of order 

but not an han. member. 

SHRI HARI VISHNU KAMATH :  
I have not completed m y  point o f  
order yet. Please listen to me. 

MR. SPEAKER : The Law Minister 
will please explain. 

THE :MiINISTER OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN) : I 
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su bmit that the provisions relating 

to quorum which were in force be
fore the 42nd Alnendment of the 
Constitution are still in force beca use 
those provisi()lls of the 42nd Amend
ment relating to quorum have not 
been brought into force Iby the neces
sary notification.  

MR. SPEAKER: This question, 
therefore, does not arise. 

SHRI JYOT.IRMOY BOsU ( Dia
elond Harbour ) ; There have been 
extensive printing and serial num 
bering of d uplicate Iba llot papers by 
the Government Press. Alipur, 'Cal
cutta, under the control of a senior 
I . P . S .  officer Shri Panchoo Gopal 
Mukherj ee, with a very unclean past 

record. Thousands of such ballot 
papers have been seized by the 
District Magistrate and others . That 

is a very important point. The matter 
ha s come out in the press widely and 
extensively. That was done for the 

purpose of extensive rigging on t h e  
day o f  pollin g .  

MR. SPEAKER :  I do not know. 

SHRI JYOTIRMOY BOSU : I 
would like the hon. Law Minister to 
enlighten this House as to whether 
he knows about duplicate !hallot 
papers having been printed and serial

numbered ? If so, will he conduct an 
enquiry? Will he make an investi
gation about the printing of d uplicate 
ballot papers in til e  Government 
Press at Alipur in West Benga l ?  

12.30 hrs. 
SUPp�ENTARY DEMAND&. FOR 

GRANTS ( RAILWAYS) , 1 976- 77 

THE MINISTER OF RAILWAYS 
( PROF. MADHU DANDAVATE) :  I 

beg to present Ii statement showing 
Supplementary Demands for Grants 
in re�pect of the Budget ( Railways ) 
for 1976-7 7.  

SUPPLEMENTARY DEMANDS FOR 
GR.A!NTS (TAMIL -NADU ) ,  1976-77 

THE MINISTER OF FINANCE 
AND REvENUE AND BANKING 
( SHRI H. M. PATEL) : 1 beg to 

present a statement showbtg Supple
mentary DEm-ands for Grants in 
respect of the state of Tamil Nadu 
for 1 976-77. 

SUPPLEMENTARY DEMANDS FOR. 
GRANTS ( NAGALAN D ) , 11 976- 77 

THE MINISTER OF FiNANCE 
AND REVEN UE AND BANKING 
( SHRI H.  M. PATEL) : I beg too 

present a statement showing Supple
mentary DE.-nands for Grants in 
respect of the State of Nagaland for 
1 976-77 , 

SUPPLEMENTARY DEMAINDS FOR. 
GRANTS ( PONDIC HERRY ) ,  1 976- 77 

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING .. 

(SHR'I H .. M .  PATEL) : I beg tD 
present a statement showin g Supple

mentary DEm.ands for Grants in 
respect of the Union Territory of 
Pondicherry for 1976-77.  

12.35 hrs. 
RAILWAY BUDGET, 1977-78 

THE MINI STER OF RAILWAYS 
(PROF. MAlDHU DANDAVATE) ,: 

Mr .  Speaker, sir, I rise to place be
fore the House the annual ,financial 
statement for the Indtan Govern
ment Railways showing the estima
ted receipts and expenditure for the 
yen 1 977-'18. The estimates are for 
the whole of the next financial year, 
but as the time available now, be
fdre the end of this ftnancial year. for 
discussion of the Demands for 1'9'T7-
78 is ve� linlited, I seek . from this 
House, tor the present, only a vote 
QQ . acoount . .  su.fticient to cover the 
estimated expenditure for the first 
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four months of the financial year 
1 9 7 7 - 78, leaving the supplies for the 
rest of the year to he voted separately 
later on. 

Filnancia l Results of 1975-76 
2. I shall first begin with the opera

ting results of 1 9 75-7 6 ,  the last com 
p l eted financial year. The Bud.get 
for the year visualized a surplus of 
Ro;.  23 . 03 crores in the hQpe that the 
traffic revival noticed i n the preced
ing year wou ld gatJh e r  mO'mentum 
during 1 97'5 - 7 6 .  The actual trend of 
materialisation of traffic in 1 975 - 76 
was bE!tter tha n what was expected 
at the time of the B udget, and this 

was reflected in
. 

th e  Revised Estimates 
for traffic receIpts. However, the 
increased traffic receipts were more 
th an offset by post-hudgetary liabi 
lities amou n ting to Rs. 152 . 36 crores, 
a risin g  main ly 'Out of retroactive 
sanction of five additional instal 
ments of dearness . allowance. The 
net resu lt,  therefore; for 1975- 76 at 
the Revised Estinlate stage was a 
deficit of Rs. 62 . 8 1  crores, against the 
origi l"' al bu dgeted su rp l us of Rs . 
23 . 0';1 crores. The final accounts for 

tl·, e ye ar 1 97 5 - 7 6  indicate a deficit 
of Rs .  6 1 . 1 1 crores, or ,an Im prove
men t  of Rs . 1 . 70 crores over what 
was expected a t the Revised Esti 
ma te stage . 

Revised Estima tes 1 9 76-7 7 

3 . I n the Budget Estimates for the 
c urren t year 1 97 6 - 7 7 ,  a surplu s of Rs. 
8 . 98 crores was expected after tak
ing into a ccount the effect of . the 
proposals for ad j u st'lIlent of . frelg�t 
charge s  in respect of certaIn specI
fied cQmmodities . The curren t  year 
h a s  been, for man y  years, the �st 
operatin g  year for the Indian RaI l
ways. This can be seen from the 
fact til a t  during the period from 
April, 1 976 upto the end of January ,  
1 97 7, 1 3 .3 million ton nes more of 
originating revenue earnin g traffic 
have been loaded as compared to the 
CIOrresponding period of last year. 
This is also about 7 m i l li on tonn es 
m ore than the loading proportional 

to the original Budget Estimate. 
There was vigorous marke�ing effort, 
and all the goods traffic that was 
'Offered was carried by the Railw.ays, 

and the outstanding registrations 
were very low. Power Houses, 
Cements Plants and other coal using 
industries had adequate stocks of 
coa l  right through. As regards eX
port of iron are, the ful l. de'lIlands 
were met . Movement of brick Iburn
ing coal a nd soft coke which showed 
a decline in the earlier part of the 
year, for lack of d emands, has pick
ed up substantially frOm the month 
of December. The total originating 
l oading 'both far t he revenue earn 
ing and the n'on-revenu e  traffic com
bined ,  is expected to be an all time 
record exceed i n g  230 mD lion ton nes. 

4 .  In crease in pa ssenger traffic 
during the curren t year has been 
tr u l y  phenomena l. Against 1 , 1 83 mil
l ion origin ating suburba n passengers 
and 9 1 5 m i llion originating non
,suburban passengers d urin g Ap,ri l
Decem.ber 1 97 5 ,  the nU'mbers in the 
correspond i n g  period this year h ave 
been 1 ,305 million suburban and 
1 1 3 7  million non- suburban, reoordi;"g an increaSe of more than 1 0  per 
cent under the former and 24 per 
cent in respec t of the latter. This 
i ncrease is th e  combin ed effect of 
check of ticketl ess travel and all 
round improvement in passenger 
train operation . During t he period 
April-December 1 976.  96 new non 
suburban trains were introduced an d  
freq uency 'Of 5 trains was increased. 
In a d dition, the run of 50 pairs of 
n on - subu rba n trains Ihas been exten
ded. The resu lt of these cha nges 
has heen an increase of over 25,000 
train kilqmetres per day. Details 
are given in the booklet circulated 
with the budget papers. 

Gross Traffic Receipts 

5. On the basis of the trend of 
traffic. the Revised Estima te of Gross 

Tra ffic Receipts for 1 976 -77 has ,been 
placed at Rs . 1 987 . 5'5 crores, or an 

i n crease of a bout Rs. 32 crores over 
the Budget. 
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Working Expenses 

6. On the workin g expenses side, I 
am glad to say th at inspite of tJhe 
increasa in tra ffic over t h e Bu dgeted 
level the Revised Estimates record 
a net saving of about Rs . 3 c rores 
over the Bud get as a result of better 
efficiency a nd tighter expend iture 
con tIol . The actual savin g could 
h a ve been more but for the in escapa
ble additioD.al expendi ture to meet 
the increased requirement of fuel,  
lubricants and other materia l s neces
sitated by hig her traffic as com pared 
with the Bmiget. Eyen t h ough the 

ye ar is expected to close with a 
lower net ex pend i tu re than the sanc
tioned B u d get under all the Reve 

nu e Dem ands taken togeth er, i ncrea 

sed al locations will be requ ired 
under 9;)me Dem ands . I am, there 
fore, approaching the H ouse for 
Suppl ementa ry Dem a n d s  for G r ants 

where additional expen ditu re autho 
risation h a s  been fo un d to be neces
sary . 

7. It is a matter of gre'at satisf a c 
tion t hat U:' e R a i lw ays are nOW e x 
pected to .close the current fin ancial 

year with a net su rp lu s of Rs. 35 . 67 
cr;)res. as a ga in st Rs. 8 . 98 crores su r
plus a nticipated i n the Budget. When 
th e  accounts for the year are finally 
c l osed, it  is possible that the actuals 
m i g h t even exceed th is leve l of 
surplus. 

Plan Outlay fOT 1 9 76-77 
8.  The RaBways' devel opmental 

program m e  for 1 97 6 - 7 7  envisaged a 
total outlay of Rs. 4 1 7 . 8 1 crores in
cluding Rs. 10 crore s for the Metro
politan Transport Projects an d Rs . 5 

crores to meet th e w ork ing capita l  
requirement for finan cin g  export 
orders. D ue to overall financi al con

strai nts, tlh is n l l ocation was less than 
w h a t  the Railw ay Ministry had pro

j ected as its requiremen t ;  hut all the 
same by careful planning of the 
various develop�ental proj ects , i n 
cluding l i n e  capacity works am! re
newals , it has been possible to mai n 
tain the plan targets within this allo-

cation , except in the caSe of new line 
constructions. In the case of new 
line construction s the Ministry of 
Finan ce a nd the Planning Commis
sion wer e special 1 y  requested r..,r an 
a d d ition a l  a llotmen t of Rs. 3 crores 
to k eep u p the progress on certain 
proj ec t oriented l ines .  'I h is additional 
allocatiOn has ,been a greed ' to and is 
i nclu de d in the Supplementary 
Demands 1 97 6 - 7 7 . I n  respect of 
Rolling Stock, d ue mainly to upd'at
i n g of the prices of rolling stock tur
ned out of the D i � sel Loco Works, Vara
n asi an d t h e Chittaranj an Loco 
Works, some fi nancial adj ustoments 
involvin g transfer of value from in 
ventories to rolling stock have been 
foun d to be necessary resultin g in 
i n c rea se i n  t he gross expenditure 
undpr Demand 1 5, the net outla y  re
maining una ffected . I am, t herefore, 

a p proa c hing t h e  House for addition a l 
expen d i t u re a u t h orisation under 
Deman d s  1 "'� a n d  1 5 . The details are 
giVen in the Suppl�men t a ry Dem ands 
f':lr Gran ts.  

Resumption orr ITl do-Pak R a i l  Traffic 

9. An im portan t devel opment dur
i ng the cu rrent year is the resumption 
of Indo- Pak rail  traffic. AriSing out 
of the j oint st a tement si gned by the 
Foreign Secretaries of India and 
Pak istan a t Islamabad on 1 4th May 
J 9 76.  t he details for the restoration of 
rai l commWlic a tions across the Atari
Wa gh a border were worked out to

ward s the end of June 1 976,  Rail  
co mmuni cations between India and 
Pakistan were resumed on 22n d July 
1 97 6  with the running of a daily ex

press trai n from Amritsar to Lahore 
and back. However, inte rch a n ge of 
freight traffic started only from the 
3rd Septem ber 1 976 . By the end of 
February 1 977, m ore than 1 7 , 1 50 pas
sen gers crossed over from India to 
Pakistan and over 23,000 passengers 
from Pak istan to India. Nearly 900 
w a gon loads of freight traffic have 
also been m oved to Pakistan from 
India.  Goods traffic from Pakistan to 
In dia has, however. to pick up. 
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Genera l Improvement ll n  R ai lwa y  

Opera tion 

) 0. Before I dea l w ith the 1 9 7 7-78 
Budget Estima tes" it would be in order 
to pa use and take stock of t he gene
ral ,performance of the R a P ways in 
the financial year which will  e n d  in 
a few dayS. Noticeable improvement 
in railway operation com menced from 
1 9 75-76 and has been further consoli
dated in the current year. There has 
been general I' ppreciation of the un
precedented improvement in railway 
working . I migh t mention briefly 
that in almost al l  spheres of railway 
working, the Railways have excelled 
the best n orms that they had ever 
achieved before. The menace of u n 
authorised travel agents and anti- so
cial elements indulging in malpracti
ces in seat reservation has been large
ly el�min a t e d .  At la rge stations,  
booking and reservation counters have 
been increased and the long queues 
have now been reduced considerabl y .  
Additional lon g distance fast trains 
have been in troduced and overcrowd 
in.g h a s  been reduced substantially 
n ot only as a result of additiQnal 
trains but also by a con ti n ued w a tch 
on ticketless travellers. Cleanliness 
in t'l"a ins and at railway stations has 
im proved ; SUbstantial improvement 
has a Iso been made in the railway 
catering service. Punctuality of 
trains,  which was only in the region 
of about 6'5 per cent prior to 1 975, has 
registered spectacular improvemen t .  
Even as compared to 1 975-76 the per
centage of trains not losing time has 
record ed an improvement and the 
average of trains maintain ing punc
tu ality is at present we� l over 90 per 
cent. 

1 1 .  Apart frOm the welcome im
provement in the punctuality of pas
senger train services, the current year 
also witnessed introduction of a n u m 
ber o f  super-fast long- distance Mail 
and Express trains to con nect impor
tant State Capitals and cities.  Some 
of these super- fas.t trains such as the 
Ta'm iln adu E'xpress, the

' Karna taka 
Keral a Express, the Jammu Tawi
Bombay Express and the Gomti Ex-

press have conSiderably red uced the 
j ourney time and have made travel 
comfortable. It has been possible to 
introduce these train s without any 
substantial additions to the facilities 
existing at the va rious terminal point s 
an d also without affecting the growth 
of the freigh t traffic, which is essential 
to the growth of the econ.omy of the 
co untry and for the viable working of 
the Railways. It has to be mentioned 
in this con nection that m any of our 
il'IlJportant terminals like Delhi, Bom
bay,  C a ku t t !'!.  and Madras a re now 
reachin g a satu ration limit and tha t 
addi tional facilities will have to be 
planned and .provided to cater for in 
creased passenger traffic . 

Railwc�y Co nven ti o n  Com m ittee 

1 2. Due to dissol ut ion of the Fifth 
Lok Sab h a  On 1 8- 1 - 1 9'77,  the Conven
tion CQmmittee's recommendations for 
1 977-78 are not ava ilable to Govern 
m�nt. Consequentl y. the computa 
tion of d ividend to Genera'  Revenues 
" as been made on the basis of the re
commend a t ions m a d e  by the Ra i l w ay 
Convention Committee, 1 973 for the 
year 1 976- 77 as approved by Parlia
ment.  The appropriation to Depre
ciation Reserve Fu n d  has been pro
posed at Rs. 1 4 0 crores fOr the yea r  
1 977-78 as a,gainst Rs . 1 35 crores ma de 
d uring 1 97 6 - 7 7 .  This increase was 
ful1y accepted by the Committee in 
the co urse of their discussions with 
the Ministry. Their earlier recom
mendations for relief in certain speci 
fied areas requiring consulta tio n w ith 
the conce rned Mini sters, etc . ,  are be
ing pursued So that the Railways may 
obtain some desired fin ancial relief on 
a ccount o'f the variou s social obliga
tion s .  

1 3 .  In their recommendations for 
1 9 76-77,  the Railway Convention Com 
m ittee had ,  by and large, continued 
the earlier concessions. Additional1y. 
they had also accepted the suggestion 
that the cost of staff quarters sanction 
ed for construction d uring th e Fifth 
Plan period may be allocated to Capi
tal instead of the Development Fund. 
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the Railways being liable for payment 
of dividend to General Revenues on 
such capital only if they are able to 
meet their other dividend obligations 
in full. As it is expected that the 
Railways will earn a net surplus dur
ing the two years 1 976- 77 and 1 977-78, 
the dividend payable to General Re
venues includes the dividend liability 
in respect of the cost of staff quarters 
chargeable to C apital in terms of the 
Railway: Convention Committee's re
commendation. 

Budget Estimates 1 97 7 - 78 

1 4. I shall now deal with the B ud 
get Estimates for 1 9'77 - 7 8 .  The Gross 
Traffic Receipts for the year , at the 
existing level of rates and fares , are 
estimated at Rs. 209 1 . 4 4  crores, recor
ding an increase of about Rs. 1 04 
crores over the Revised Estimate for 
the currrent year. The increase in the 
tra ffic receipts is based on a n  estima
ted 6% growth under 'passengers' 
and an origin ating revenue-earning 
freight traffic target of 2 1 7  million 
tonnes. 

1 5. The ordinary w,orking expenses 
( net ) have been placed at B.s. 1 63 5 . 7 5 
crores. involving increase of a bou t 
Rs . 87! crores over the Revised Esti
mates for the current year. The 
higher prov ision takes into account 
the effect of annual increments to the 
staff an d f ul l year's effect in 1 97 7 - 7 8 

of the implementation of Miabhoy 
Award , upgradation of posts and re
moval of anom alies etc . Increased 
provisiOn has also been made for 
m aintenance of trac k .  rolling stock 
and other equipment, apart from addi
tional fuel requirement to meet the 
demands of the higher traffic expected 
to be moved during 1 97 7 - 7 8  as com.
pared with the current year. The 
details of the additional prOVISions 
made under various Demands are 
given in the Explanatory Notes under 
each Demand in the Demands for 
Grants. 

1 6. As mentioned earlier, increased 
provision has been made for appro
priation to the Depreciation Reserve 
Fund. A'ppropriation to Pension Fun.:! 

has also been increased by, Rs. 5 
.crores over the current year to meet 
the expected withdrawal from the 
Fund for payment of pension to re
tired pensionable railway employees. 
The liability for payment of dividend 
to G enreal R'evenues for 1 9 7 7-78 
works out to Rs. 225.56 crores, against 
the cur�ent year's Revised Estimates 

of Rs. 21 1 . 30 crores, on the basis of 
the recommendations of the Ra ilway 
Conv ention Committee, 1 9 7 3 .  

Fi'l1ancia � Resu lts 

1 7. Taking into account the various 
,provisions made in the B udget for 
1 9 7 7 - 78 as presen ted to the House, t he 
Railways are expected to earn a net 
surpl us of Rs. 26 . 45 CI'ores, And this 

sum is proposed to be transferred 
fully to th e Ra ilway: Development 
Fund .  Thus wo-e hope to earn, for the 
second year in succession, a net sur
plus after payment of Dividend to 
General Revenues . Despite the net 
surplus aggregating over Rs. 62 crores 
a,ccepted to be realised in the two 
years, the Railways' jndebtedness to 
t he General Revenues on account of 
temporary loans obtained for Deve
lopm ent Fund an d Revenue Reserve 

Fund expenditure is expected to be 
of the order of Rs. 477 . 1 8  crores at 
the end of 1 97 7-78.  It may be recall
ed that the B udget fOr 1 9'76-77 envi
saged the Railway indebtedness as on 
3 1 -3 - 1 977 to be Rs. 49'1 . 50 crores . Ac
cording to the Rev ised Estimates, this 
figure is expected to be redUced to 
Rs. 46 1 . 99 .crores at the end of the 
curren t  year. The balance of Rs. 
477 . 1 8  crores as on 3 1 - 3 - 1 978,  in terms 
of the Budget for 1 9� 7 - 78. is a sizable 
d ebt and it would he our endeavour 
to see that it is contained within rea
sonable limits, if not reduced. 

The Railway Freight Structure Enquiry 
Committee 

1 8 .  ,ln spite of the heavy indebted
ness of the Railways, I am not bring
ing forward any proposals for increase 
of frei,ght rates and fares. The pre
sent freight structure is lar&'ely based 
on the recommendations made by a 
High Power Committee appoin ted in 
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1 95'5 . The Public Accounts Commit
tee ( 1 974-15 ) have given a recom
mendation in their 1 48th Report that 
the Railways should undertake ra 
tionalisation of the tariff. Pursuant 
to this recommendation the Govern
ment h ave decided to appoint a h igh 
power Expert Committee to study the 
problem comprehensively and make 
suitable recommendations in the 
matter . 

Plan Outlay FOT 1 9 7 7 · 7 8  

1 9 .  As a result o f  discussions held 
with the Planning Commission and 
the Ministry of Finance, the Plan 
allocation of R s .  501 crores has been 
agreed to for 1 9'77-78 to enable the 

. Railwa ys to provide inputs for build
ing up t he origi nating freight loading 
target of 250/260 mi llion tonnes by 
1978 - 7 9, the last year of the Fifth Five 
Year Pla n .  ,This allocation includes 
Rs. 1 0  crores fOr the Metropol itan 
Transport Proj ects ' at Bombay;, Cal
cutta, Delhi a nd M adras. In addition. 
a sum of Rs. 2 . 80 .crares has been 
provided to enable the production 
units of the Railw a y s  to meet the i r  
workin g  capital requirement in res
pect of export orders .  The sh are of 
new lines and restorations is Rs. 2 3 . 58 
crores an d of electrification proj ects 
Rs . 1 9  crores. I am aware of the n eed 
for r a i l w ay development, without any 
delay, in certain backward regions of 
Kon k an , Orissa, Madhy a Prade sh, 
North Ea stern part of the country and 
other backward areas . I will initiate 
necessary steps in this connection . 

S taff Relation s 

20.  The year 1 975 -76 witnessed nor

malcy in staff rel ati ons. The perfor
m ance of the Rai' ways durin g the 
current year is a testimony to the h igh 

calibre of men and women employed 
at all levels on the Railways and their 
Unfail in g commitment to the tasks 
ass igned to them . The collective 

bargainin g evolved on the Railway s 

over the years has to be re-activated 
and it will be my constant endeavour 
to seek the cooperation of the trade 
union machinery in this task. I w ill 

strive to introduce a new element of 

dynamism in the management labour 
relationship. 

2 1 .  Certa in anomalies a riSing out of 
the implementation of the Pay Com
'm ission recommendations were r.efer
red to a j oint committee of labour 
and management an d  an agreement 
w as finally reached and is under im
ple'mentat ion . A number of non
gazetted ,posts have been upgraded on 
the Railways to increase promotional 
opportunities for the staff. A tribunal 
has also been set up for re- classifica
tion of the workshop and artisan staff 
accord in g to the j o b  content . I will 
strive to seek the cooperation of 
la bOUr to im prove the results . 

22 .  All the Rai lway employees who 
were either suspended or dismissed as 
a sequel to their participation in the 
Railway strike in May , 1 9 74, will be 
re- insta ted uncondit i onally. 

S H RI MOHD .  SHAFI QURESHI 
( An an tna g ) :  This is George Fern andes 
rehaLi lita tion 

SHRI VASANT SATHE ( Akol a ) : So 
t h at they can repeat it. Go ahead. 

THE MINISTER OF WORKS AND 

HOUS I NG AND SUPPLY AND RE
HABI LITATION ( SHRr SIKANDAR 
BAKHT ) : M inis ters are not going to 
be re- i nstated. 

PROF. MADHU DANDAVATE: 
This is in .consonance with the stand 
I have con sistently taken in this House 
in the past and the pledge I have 
given to the working class . 

23 . In t his cont ext I should like to 
inform the HoU'.;;c that concrete steps 
h a ve been ta ken for labour partici
pation in·  management . Apart from 
sh op councils formed in the produc 
tion un its with managemen t  and la 
bour representa t i ves, the scheme of 
workers' participa tion has been ex
tended to comm ercial an d service or
ganisation'., h a ving large p ublic deal
i n gs . As an ex perimental measure, 
Station Committees have been set UP 
in Born bay , Madras and Delhi in 
which represen ta tives of organ ised la
bOur are a'3socia ted wit h  the obj ective 
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of providing better service to the cus
tomers. 

24. In view of the impressive re
sults achieved by the Railways in the 
current year, and the expectation of 
an equally succeSl.if'ul next financial 

year, the H ouse w ill n o  doubt appre
ciat the unstinted cooperation and 
total dedication to d uty displayed by 
railway employees at all l evels . It is 
also a matter of sati'.;;fa ction that a 
surplus budget could be presented 
for the year 1 97 7 - 7 8  w ithout any in 
crease i n  fares a nd freight rates. J 
am confident that the Rail w ays will 
contin ue to get the full support of the 
HoU'ae ,  cooperation from the public
and dedicated service from all em
ployees. 

12.55 hrs. 
GENERAL BUDGET, 1 97 7 - 7 8  

TH E  M IN ISTER O F  FINANCE 
AND REVENUE AND BANKING 
( SHRI H .  M .  PATEL) ; Sir, I rise to 
present th e Budget to this august 
House. 

The Budget and the deman ds for 
grants that are being m ade a vail 
able to Honourable Members were 
prepared on the ba'ais o �  the direc 
tions given by the previous Go vern 
ment. I would l i ke to m ake it clear 
at the outset that though these have 
been circulated, they do not reflect 
our philosophy, policies, and pro
grammes. 

2. There was no time si n ce we 
asslNIled office to recast these esti
mates a nd to print the B udget doc u 
ments, afresh . T h e  annual fina ncial 
statement and the dem ands for grants 
prepared earl ier will serve the l imit
ted purpose of fulfilling the C onstitu 
tional requirements for taking a Vote 
on Accoun t before the 3 1 st March, 
1 97 7 .  Thi'3 will enable Government to 
meet essential expenditure during 
the fl rst fou r  months of the ensuing 
financial year . 

3. The Budget for the current fi
nancial Y rar presented in March. 1 976 

envisaged an overall deficit o f  R s .  328 
crores . Due to certain increasea in 
expenditure, partly offset by improve
ment in receipts, the year is expect
ed to close with a dificit of Rs. 425 
crores. It is no t necesaary for me to 
take you over the v arious details of 
the budgetary developments during 
the current year for which the present 
Government can obiviously assume no 
rto·.;ponsibili ty. 

4. According to the Budget as pre 
pa red , wh ile total receipts are exper
ted to go up during the year 1 97 7 - 7 8  
to Rs. 1 4, 9 1 0  crores as compared with 
the fi gure of Rs . 1 3 . 7 5 9  crores in the 
Revised Estim ates for 1 97 6 - 7 7 ,  expen
diture for the ensuing year i'a esti
m ated at Rs.  1 5 . 542 crores as aga ins t  
the current year's Revised Estim ate 
of R·s. 1 4 . 1 84 crores. This position 
has resulted from an increase in both 
non -Pl an and Pl an expenditure. 

5. The Central  Sector of the Plan 
for 1 97 7 - 7 8  invol ves an ou tlay of 
Rs.  5,053 crores and will mak e a 
draft on the Central Budget of 
Rs. 4,096 crores.  This compares with 
the preceding year'oa 0 976-77 ) outlay 
0 "  Rs . 4 . 09 0 crores a n d  a budgeta ry 
support of Rs. 3,347 crores at the 
Budget stage. Central assistance to 
States and Union Terl"itorieoa, and for 
various programmes concerning the 
Hill and Tribal arens, the North Eas
tern Council and Rural Electrification 
Corporation a s  well as the Andhra 
Six Point FOrmula amounts to Rs. 
1 , 6 9 2  crores accordin g  to theoae esti
m ates for the year 1 97 7 - 7 8 .  The cor
respondin g figure for the curr.ent 
year is Rs. 1 ,4 1 2 crores. Taking Centre, 
States and Union Territories together, 
the Budget envisage,; a total Plan 
outlay for 1 977-78 of Rs. 9,953 crores 
as compared with Rs. 7 . 852 crores in 
the Budget Esti mates of 1 976-77. 

1 3.00 hours. 
6 .  The net effect of the proposals 

m ade in the Budget would be an 
overall deflcit of Rs. 1,432 crore3. 
However, the Budget takes credit for 
special borrowin gs of the order of 
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Rs. 800 crores against drawal of 
foreign exchani,'e reserves , the as
sumption being that such borrowing 
would be non -inflationary, as it is 
covered by increased imports of 
goods.  Accordingly ,  the Budget do
cument '.;;hows a net deficit o· Rs.  
632 crores. 

7. In the con text of the rise in the 
whole-sale price index of 1 2.5 per 
cent that h as occu rred since M arch . 
1 976, any deficit fi n ancing has to be 
viewed with COllcern.  In order to re
verse the rising trend of prices, a nd 
to u'sher in a period of reasonable 
price stability,  the Govern ment are 
of the firm v iew that financing of 
publ ic expend iture in a manner which 
would genera te in flation ary pressu res 
should be eschewed . It is our firm 
resolve to review the Fifth Pla n  and 
to revise the Budget Eo.;;tim ates So that 
t hey reflect our thinking , and priori 
ties . We propose t9 complete this 
exercise in tilT!e .for the regular Bud 
get which wil l be presented in May, 
1 977.  

8 .  Meanwhile, I h ave asked my 
Ministry to reque'.;;t all  M inistries, 
Departments an d  Pu blic Sector Under
takin gs u nder the control of the Cen 
tral Governm ent n ot to take up new 
schemes an d not to enter into fresh 
maj or commitments till we have 
completed Our review . The possibility 
of rephasing and re-'.;;cheduling con
tinuin g schemes woul d also be explo 
red . All Ministries and Departments 
of Government. an d  Publ ic Sector 
Agencies will  be asked to obser ve 
the utmO'st economy in expenditure, 
keeping in view the present Govern 
ment's emphasis on a usterity an d 
a voidance of all forms of ostentation.  

9. It is the will  of the people 01 
India as expreS'.;;ed unequi vocally at 
the Polls, that there IS an urgent 

need to redirect our t::COJlllmic poli
ciel' a nd priorities So as to ensure that 
p('unomic growth su � .. erves the ob
jective of speedy eradication of po
verty and unemployment, and a pro

gressive reduction in inequalities of 
income and wealth. The House may 
re'st assu red that we shall keep our 
faith with the people. The task ahead 
is form idable, but with the willing 

support and goodwill o� the people, 
we are confident that we shall achi 
eVe our obj ective. 

] 3.05 hrs 

FINANCE BILL. 1 9 7 7 '"  
THE MINISTER OF FINAN C E  

AND REVENUE AND BANKING 
( S HRI H .  M. PATEL ) :  Sir. I be g to 

m Ove for leave t o  introduce a Bill 
to continue for the financial year 
1 97 7 - 7 8  the existing rates of income 
tax with certain modifications and 
to provide for t he continuance of the 
provisions rel ating to auxiliary duties 
of eu'atoms and excise and the dis
continuance of t he d uty on salt for 
t h e  sa id year. 

MR. SPEAKER : The q uestion is ; 

"That leave be granted to intro 
d uce a Bill to continue 4'"or the fi 
n ancial year 1 977-78 the existing 
rates of income- tax with certain 
modific ations and to provide for 
the continuanc'e of the prOVISIons 
relating to aUX iliary duties of cu'a
tom s an d excise and the disconti 
nuance o f  th e d uty on salt for the 
said year," 

The motion was adopted. 

SHRI H M . PATEL : I introduce" 

the Bill . 
---- - - - - - - - - ------ .--- -- - - - -- . _---

·Published in Gazette of India ex traordi n a ry, Part I I ,  section 2 dated 
28-3-1"977, 

"' '''.ln troduced with the recommen d a  tion of the Vice-President acting as 
President. 
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13.07 hrs. 

TAMIL NADU B UDGET, 1 97 7 - 7 8  

THE MINISTER OF FINANCE A N D  
REVENUE AND BANKING ( SHRI 
H. M. PATEL ) : I beg to lay On the 
ta'ble of the House the Annual Fi 
n ancial Statement of the State of 
Tamil Nadu for the fi nancial year 
1 977-78.  

Statement 
2 .  The Budget Estimates for 1 976-77 

env isa ged a reven ue deficit of Rs. 5 .32 
crores a nd closing cash �alance of 
min us Rs . 2.98 crores . In t he Revised 
Estimates, the revenue deficit is esti 
mated at Rs. 1 2 . 7 8  crores w i th a clos
i ng cash balance of minus Rs . 1 . 1 8  
crores. The maj or factor which h a s  

led to the inc rease in the revenue 
d eficit is the expenditure on drough t 
relief and flood relief . Th e Plan and 
Non - Plan expenditures on d rought re
lief have been Rs .  2 7 . 52 crores. HR.  4 . 1 
crores w ill be spent on flood relief.  
The total expend iture of Rs. 3 1 .62 
crores on the relief for n at ur a l  cala 
m ities has be en cover ed to th� exten t 
of Rs. 1 8. 7 5  c rores by way of advance 
Plan assista nce from the Centre. 

3 . The a pproved Plan outlay for t h e  

current y ear w as Rs.  20 1 crores . It  is 
now anticipa ted that Plan expenditure 
will be o f  the order of Rs. 227 crOTes 
i n  1 9 7 6- 7 7 .  

4. I n  th e Budget a s  n o w  proposed 
for 1 97 7 - 78" the revenUe rece ipts are 
estim ated at Rs . 63 5 . 9 1  crores and the 
expenditure on revenue accou nt at 
Hs. 645 . 8 1  crores, resulting in a reve
n ue deficit of Rs .  9 . 9 crores . The 
capital expenditure in 1 97 7 - 7 8  has 
been estimated at Rs .  6 2 . 69 crores. 

5 . A Plan outlay of Rs. 260 crores 
has been approved for 1 97 7 - 7 8 .  The 
provisio ns in the Pl a n  for major sec
tors are:  Power-Rs. 95 crores ; I rri
gation-Rs. 25 crores ; Agriculture a nd 
a llied sectors-Rs. 30 crores ; Industry 
-Rs .  14 crores ; Transport and Com 
munications-Rs. 2 4  crores ; Water 

Supply and Sewerage-Rs . 2,5 crores ; 
Education-Rs . 1 3  crores ; Housing and 
Urba n  Development-Rs. 1 6  crores ; 
and other social and economic services 
-Rs . 18 crores. 

6 .  Th e overal l  effect of the transac
tions on the Revenue, C apital and 
Loan accounts will result in a closing 
cash balance of minus Rs. 1 3 .92 crores 
at the end of 1 977 - 78 . GoveJ'nment 
w i l l  endeavour to fully el im inate this 
deficit through a variety of m easures 
including economies, better collection 
of taxes and other dues to Govern
ment and by improving the ,financial 
performance of the public sector Cor

porations .  We can a lso expect a 
meas u re of ,bu oyancy in receipts due 

to better fisca l discipline and improved 
efficiency in the operations of Gov ern 
ment, p rovi ded seasonal con ditions are 
reasonably norma l .  Speci fic targets 
fo r econom y will be formulated and 
impl emented in all departments of 
Government. Similarly, intensive r e 
views have 'been un dertaken of th e  
fi n ancial 'Performance of publ ic sector 
u ndertakings a n d  improv ed surpluses 
on their p a rt will be pla nned for and 
achieved d uring the year. 

7. At present, We are seeking a 
'Vote - o n - Account' for five months on 
the 'basis of the An nual Financial 
Statem ent placed before the House. 

SHRI HARI VISHNU KAMATH 

( H oshangabad ) :  Does the Gov ernment 
propose to end President's Rule in 
T a m i l  Nadu and hold fresh elections 
there ?  

MR . SPEAKER : I d o  not think the 
hon . Finance Minister will be able to 
a nSVl"er that q uestion now. 

NAGALAND BUDGET, 1977-78 

THE MINI STER OF FINANCE AND 
REVENUE AND BANKING ( SHRI 
H .  M. PATEL) I beg to lay before t he 

House the ann ual 'finan cial statement 
of the G overn ment of Na galand tor 

th e financial year commenci n g from 
1 s t  Apri l ,  1977.  
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Statement 

The House is aware that the func 
tions and powers of the Legislative 
Assembly of the State of Nagaland 
are at present exercisable by Parlia

ment . Accordingly, with your per
mission� Sir, I beg to lay before the 
House the ann·ual financial statement 
of the Government of Nagal and for 
the financial year commenc.i.ng from 
1 st April, 1 977. 

2. Reven ue receipts of the State in 
1 977-78 are estimated at Rs. 57. 09 
crores and expenditure, on revenue 
account, at Rs. 49. 3 1  crores, resulting 
in a revenue surplus of Rs. 8.68 crores . . 
The capital account, however .. shows a 
deficit of Rs. 5.22 crores . Thus, in the 
overall, there will be a surplus of 
Rs. 3.46 crores. As against Rs. 17 . 70 
crores in 1976- 77, the estimates for 
1 97 7-"18 provide tor a Plan Outlay of 
Rs. 19.27 crores,. cOl1l(prising Rs. 6.33 
crores for agriculture and allied ser
vices, Rs. 1 .40 crores for water and 
power development , Rs. 5.26 crores for 
tra nsport and communications, Rs. 5 . 1 5 
crores for social and community ser
vices and Rs .  1. 13 crores for other 

services l ike industry, etc. 

3.  Sir .. at present we are seeking a 
'Vote- on-Account' for 'five months on 
the basis of the est,Unates which I 
have j ust laid before the House. 

1 3 .88 hrs. 
PONDIC HERRY BUDGET, 1 977-78 

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING ( SHRI 
H. M. PATEL) : I beg to lay before 
the House the annual financi a l  state
ment of the Union Territory of Pondi
cherry showing the estimated receipts 
and expenditure of the terri tory in 
relation to the financial year 1 977-78.  

GMGIPND-7S LS-L-1-4-77-998 

Statement� 

The House is aware that the func

tions and powers of the Legislative 
Assembly of the Union terri tory of 
Pondicerry are at present exercisable 
by Parliament .  Accordingly, with 
your permission, Sir, I beg to lay be
fore the HOUse the annual .5nanci1ll 

statement of the Union territory. 
showing the estimated receipts · and 
expenditure of the territory in relation 
to th e financial year 1 977-78.  

2.  In the Reven ue Account of the 
Union territory, receipts in 1 977-78 a re 
estimated at Rs. 1 3 . 90 crores and ex
penditure at Rs. 20.05 crores, leading 
to a deficit of Rs . 6. 1 5  crores, which 
will be met by grant - in-aid f rom the 
Centre. On Capital Account , the 
estimates reveal a deficit I)f Rs . 4.38 
crores,. which will be met by obtaining 
loans frOIJl the Government of India . 
The estimates for 1 977-78 provide for 
an outlay of Rs. 8.33 crores on the 
Plan of the Union territory, as com
pared to Rs. 7.25 crores in 1976-77.  
Sectoral distribution of the contem 
plated Plan outlay is given in the 
Explanatory Memorandum which is 
being made available to the Honour
a b l e  Members. 

3 .  On the basis of these estimates, 
Sir,  We a re, for the present,. seekin g 
a Vote on Account for the first five 
mont hs of the year commencing on 
1 st April ,  1 977. 

MR. SPEAKER : The House stands 
adj ourned till 1 1 .00 A . M. tomorrow. 

1 3 . 10 hra. 

The Lok Sabha then. n.d;OUT'n.ed till 
Eleven of the Clock on Tuesday, 
MaT'ch, 29.  1 97 7 / ChaitT'a 8,  1 899 (Sa ka) 


	0000 - 0001
	0000 - 0002
	0000 - 0003
	0000 - 0004
	0000 - 0005
	0000 - 0006
	0000 - 0007
	0000 - 0008
	0000 - 0009
	0000 - 0010
	0000 - 0011
	0000 - 0012
	0000 - 0013
	0000 - 0014
	0000 - 0015
	0000 - 0016
	0000 - 0017
	0000 - 0018
	0000 - 0019
	0000 - 0020
	0000 - 0021
	0000 - 0022
	0000 - 0023
	0000 - 0024



